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(ix) Need to improve the efficiency of
Railways in Bhavnagar Rajkot Divi-
sion.

SHRI MOHAN LAL PATEL (Juna-
gadh) : Mr Deputy-Speaker, Sir , Bhay-
nagar and Rajkot Division occupies a
pride of place in the map of Indian
Railways. But, unfortunately, the pas-
senger traffic and the efficiency of rail-
ways in this division is decreasing gra-
dually, On the other hand, in other Divi-
sions like [Eastern Railway, Southern
Railway, the passenger traffic is increas-
ing steadily. The decrease in the above
said Division of Western Railway is
mainly due to verv slow speed of the
trains. In fact, some of the trains in this
Division have been cancelled due to less
traffic. If this position continues, many
more traing may be cancelled in the near
future. This is a great threat for the
living in the areas of Rajkot and Bhav-
nagar which are very important com-
mercial. centres, Therefore, | would like

to offer two valuable suggestions for the
kind consideration of the hon. Railway
Minister.

First of all, the speed of the trains that
are run in these Divisions must be increa=
sed with immedijate effect.

Secondly, superfast trains should be
introduced between Delwara and Ahme-
dabad via Veraval, Junagarh, Jclalsal‘i
etc. These trains should reach Ahmeda-
bad at the latest by 4 p.m. This will
enable the Delhi passengers to catch the
superfast train which starts from Ahme-
dabad at 5.10 p.m. The travellers for
Bombay conveniently catch the train
which starts at Ahmedabad at 6.00 p.m.

I hope that the hon. Minister would
accept both of my suggestions and take
immediate steps in this regard.

(x) Compound interest charged by
banks on loans given to small farmers
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(xi) Facilitics and Payment of wages to

canteen workers equal to those of
Central Government Employees
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THE AFRICAN DEVELOPMENT
BANK BILIL

THE DEPUTY MINISTER IN THE MI-
NISTRY OF FINANCE (SHRI JANAR-
DHAN POOJARD) : Sir. on behalf of Shri
Pranab Mukherjee, | beg to move* :

“That the Bill to implement the
international agreement for the
establishment and operation of the
African Development Bank and
for matters connected therewith,
be taken into consideration."

Hon. Members will recall  that in
December, 1981, the House considered
and adopted unanimously a motion in
respect of India’s membership in the
African Development Fund. The African
Development Bank is a sister organisa-
tion of the African Development Fund.
Both have the same objectives; to help
further the economic and social develop-
ment of regional members countries by
providing financial and technical assis-
tance for selected developmental projects
and programmes. The difference is in
their operations, being that the African
Development Fund provides loans on
softer terms (lower interest rate and lon-
ger repayment period) while the African
Development Bank provides loans on
harder terms. The twe institutions are
thus modelled on the IDA and IBRD
respectively.

Unlike the African Development Fund,
which has as its members, non-regional
countries, the initial constitution® of the
African Development Bank provided for
membership ol only regional countries.
However, in order (o mobilize external
resources required for stimulating growth
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